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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 245 OF 2021

IN THE MATTER OF:

Vineet Sinha ...Applicant
VERSUS

Union of India & Ors. ...Respondents

SHORT AFFIDAVIT ON BEHALF OF RESPONDENT NO. 6 IN
COMPLIANCE OF THE ORDER DATED 12.08.2022 FOR
CLARIFICATION

MOST RESPECTFULLY SHOWETH:

I, Pankaj Goel, S/o Shri J.B. Goel aged about 47 years, R/o B-177,

Greater Kailash-I, New Delhi presently at New Delhi do hereby

solemnly affirm and state as under:

1. That I am the authorised representative for Respondent No. 6,
M/s Express Builders and Promoters Pvt. Ltd. (hereinafter
referred to as Answering Respondent) and as such I am

competent to swear this Short Affidavit.
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2. The present Original Application (OA) is filed against the alleged
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violation of Environment Clearance (EC) dated 19.09.2011. The
Hon’ble Tribunal was pleased to consider the case on
18.10.2021 and constituted a Joint Committee for verification of
facts. The Joint Committee submitted its Report on 21.02.2022

after conducting a Site Inspection on 01.02.2022.

The Answering Respondent has already filed its Reply and
Objections to Joint Committee Report dated 19.02.2022 on
08.03.2022 and Sur-rejoinder on 02.08.2022 addressing the
said allegations and the contents therein may be read along with

the contents of this Affidavit.

The present Short Affidavit is filed in furtherance of Order dated

12.08.2022 passed by this Hon’ble Tribunal.

It is submitted that on 22.03.2010, an application was made by
Express Projects Pvt. Ltd. (as part of a consortium) for plot no.
GH-02A, Sector 77 Noida alongwith a demand draft of Rs. 3.5
Crores. The bid was successful and allotment letter dated

3.2010 was issued in favour of the consortium members.
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The copy of the allotment letter dated 31.03.2010 has been

appended herewith and marked as Annexure R/21 at pages

\3 to ?,,g .

6. As per the bid document, the plot could be sub-divided among
the consortium members for which a special purpose company
may be formed. Clause 8(e) of the bid document has been

reproduced below —

«8. In case of tenderers have formed a consortium.-

e) Execution of more than one lease deeds can be made by sub-
dividing the plot in favour of the lead member and/or the
relevant member(s) and /or Special Purpose Company(ies)
(SPCs) formed by them, which should be firm(s) or incorporated
company(ies) registered in India. Howeuver, the area of each of
such sub-divided plot proposed for execution of lease deed, as
described above, should not be less than 20,000 sq. mirs and
the said sub-division should be in accordance with the planning

norms of the NOIDA.”

7. Express Projects Pvt. Ltd. made an application for grant of EC
on 14.06.2010 i.e. before the incorporation of Express Builders

and Promoters Pvt. Ltd. which happened on 24.06.2010. The

}mmw 989943220
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dated 14.06.2010 in the Application for grant of EC submi tted
by “Express Projects (P) Ltd.” to the Secretary, SEAC, UP.

The true copy of the Cover letter dated 14.06.2010 on behalf of
Express Projects (P) Ltd. has been annexed herewith and

marked as Annexure R/22 at pages 26) to —

8. The subsidiary company of Express Projects Pvt. Ltd. was
incorporated on 24.06.2010 with the name “Express Builders
and Promoters Pvt. Ltd.” 60% of shareholding of Express
Builders and Promoters Pvt. Ltd. was owned by Express Projects
Pvt. Ltd. and 20% each by the Directors of both Express Projects
Pvt. Ltd. and Express Builders and Promoters Pvt. Ltd. i.e. Mr.

Pankaj Goel and Mr. Vinay Goel.

9. NOIDA executed lease deed in favor of the answering
Respondent i.e. Express Builders and Promoters Pvt. Ltd.
A copy of the the lease deed dated 0l . 09.2010 in favour of
Express Builders and Promoters Pvt. Ltd. has been appended

herewith and marked as Annexure R-23 at pages 20 to
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11.

12.

>

. The Application for grant of EC dated 14.06.2010 could not be
considered by the SEIAA since, the SEAC became defunct on
12.07.2010. Subsequently, after the reconstitution of SEAC on
12.10.2010, re-application for grant of EC was made on
10.11.2010 on the letter head of “Express Builders and
Promoters Pvt. Ltd.”

The true copy of the application for grant of EC dated

10.11.2010 has been appended herewith and marked as

Annexure R/24 at pages 72 to_—

It is submitted that all the Affidavits and Undertakings for the
application of EC were furnished by Mr. Vinay Goel, Director,
Express Builders & Promoters Pvt. Ltd. on 21.04.2011 alongwith
a letter for non-applicability of CEPI Index. The true copy of
letter dated 21.04.2011 alongwith the Affidavits has been

appended herewith and marked as Annexure R/25 at pages

?’1 to_—

Further, the Answering Respondent submitted a letter dated
09.07.2011 to SEAC, UP for taking up its case for grant of EC in

the meeting scheduled on 14.07.2011.

NOTARY PUBLIC APPOINTED BY
GOVT. OF INDIA
G S KHARBANDA
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A copy of the letter dated 09.07.2011 to SEAC has been

appended herewith and marked as Annexure R/26 at pages

U to -

NOTE - The letter dated 09.07.2011 was also submitted on the

letterhead of Express Builders and Promoters Pvt. Ltd.

13. Both the letters dated 14.06.2010 and 09.07.2011 are referred
in the EC dated 19.09.2011 which is already appended as
Annexure R-5 at page 286 of the Reply and Objections to
Committee Report dated 19.02.2022 filed by the Answering

Respondent on 28.03.2022.

14. 1t is submitted that on the date of purchase i.e. 22.03.2010 of
the plot no. GH-2A, Sector 77, Noida, Uttar Pradesh and date of
application for EC i.e. 14.06.2010 there was no company by the
name of “Express Builders Pvt. Ltd.” which is admitted by the
Applicant. It is submitted that the company by the name of
“Express Builders Pvt. Ltd.” was incorporated on 18.06.1980
and was subsequently converted into public limited company
and came to be known as “Express Builders Ltd.” on

13.11.1993.

NOTAF’ F) JBLIC AP )Ol\ﬂ £ED BY
f.




15.

It is submitted that at no point in time, the companies nammed
“Express Builders Ltd.” or “Express Builders Pvt. Ltd.” have any

involvement/ claim in the purchase or development of the

project.

16. The said position can be further substantiated from the fact that

17.

18.

most of the subsequent applications/ communications were

made on behalf of “Express Builders and Promoters Pvt. Ltd.”

The Answering Respondent seeks to place reliance on
Application dated 28.08.2018 for extension of validity of EC
made on behalf of “Express Builders and Promoters Pvt. Ltd.”
which has been appended by the Applicant as Annexure A/ll

at pages 112 -126.

The Answering Respondent seeks to place on record the
Application dated 25.11 2021 for expansion of EC which was on
behalf of Express Builders and Promoters Pvt. Ltd.

True copy of the cover letter dated 25.11.2021 on behalf of

Express Builders and Promoters Pvt. Ltd. has been appended

NOTARY PUBLIC APPOINTED BY
SOVT. OF INDIA
G, S, KHAPBANDA
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herewith and marked as Annexure R/27 at pages :?'S to
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The Answering Respondent further seeks to place reliance upon
Application dated 02.02.2022 for correction of EC on behalf of
Express Builders and Promoters Pvt. Ltd. seeking the correction
of EC from “Express Builders Pvt. Ltd.” to “Express Builders
and Promoters Pvt. Ltd.” which has already been appended as
Annexure R/ 12 at pages 313 — 326 of the Reply and Objections

to Committee Report filed by the Answering Respondent.

Thus, it is submitted that the bare perusal of the facts and
documents on record clearly establishes that the project in
question was completely under the management and control of
Express Builders and Promoters Pvt. Ltd. and at no point did
Express Builders Pvt. Ltd. or Express Builders Ltd. had any
control over the project. Further, all the permissions and
consents such as CTO, Occupancy Certificates, and sanction
plans were in the favour of the Answering Respondent i.e.
Express Builders and Promoters Pvt. Ltd . All the Applications

by the Answering Respondents also show that Express
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Builders and Promoters Pvt. Ltd. was having complete control
and managed the project in question. The abovemetioned facts
therefore clearly establish that for some reason, which the
answering Respondent is not aware of, the EC dated
19.09.2011 was issued in favor of a company that was neither
existent as on the date of grant of EC and nor is existent even
today. Answering Respondent’s best guess is that it was an
inadvertent mistake on the part of the authorities for which the
answering Respondent cannot be held to be liable. Further the
project has always been called by the name of “Express Zenith”
and continues to be called as such. The answering Respondent
does not seek any benefit from the said inadvertent mistake of
name and therefore requests this Tribunal not to draw any
adverse inference from the said change in name. Further all
contracts between buyers and the company have been in the

name of Express Builders and Promoters Pvt. Ltd.

91. The Answering Respondent submits that the IA is being
bonafidely and in the interest of justice and the balance of

convenience lies in the favour of the Respondent. No harm

[ NOTARY PUBLIC APPOINT

EDEY | .. . .
| GOVT. OF wawﬂf%e%caused to the other parties if the said IA is allowed.

G S KHARRANDA
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22. The facts stated in the present Short Affidavit are true to
my knowledge and belief. No part of the same is false and

nothing material has been concealed therefrom.

PR Q/
, N \i;,;
Q\W%;Z\f} & Deponent

v s &ERIFICATION
Qé"’é;:?*“ :5 I, the above-named deponent do hereby verify that the contents
o o Q
N &y
'*‘*»“55{{? of the foregoing affidavit are true and correct to the best of my
e i(:';‘

knowledge and belief and based on the averments made by the
Petitioner and no part of it is false and nothing material has

Been concealed therefrom.

22 AUG 2022

§ | EE?&D?? S
Verified at Newo D\l on this the 22 day of &%%JF, 2022.
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; 'iaﬁa! circumwtamaa, th

the Nﬁ:y&*?“hﬁtiuh ;
@ 1450 (11% pioemnat Bt
walt yaarly, on u-»mu. Aol

will be grantm and che glict
of the full Regis stration mom,.y, Howf

j\Q

e O R
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. time: for the payment of the balance due amwnﬁ may furtherbe e)it ended by
the NOIDA for a reasonable period, but in s jch cases of time extension,

' interest O L¥Vo per annum compoundad hall wmriv, ghall be chargmd an the
uuwt‘m‘dlw amount for such wwndw} wariod, -

2 Extens ors ot time, smmmsiy, &s.uh nq? mz am,v i Yor mum 4;*mn & da»\;;a for
egch i alment to be de ted, subject to agmax amum m thr% (3) such
extensipnz, during. the entire p_ayn‘eu-,.}mxwdu!m .

r
3. %or thu purposes’ of arri vmg at the duw date
m!otnwnt Letter wili Em reckoned as the dute o

N

¢

E. AREA,

The are& of the plot ailptied may slightly vary ut the time of handmg ever of
the possession. ¥he premium of the plot will: promrtionate!y vary due to
such variations, The applicable rate of alimtmeﬁt of additional area shall be
the asccepted tanﬁw rute for the oilginal plot plus simple Interast @LA%
trom the duts of gllotinent or the reserve mm@ or the ucapt@d tandor rate
for the Group Housing: Plots In the velgvant sector or the nearby ares, at tho
time of connmunie jon sbout the xas..m’fcmnss! land, whichaver is ‘higher.
. Payment of pramm.,x and ihe lease rent of the sdditional lend will be ma e
as per the tarm\, & conditions apphcah‘a to the land mttmi Yy ax!!atted

The plets v oh sis on
jease TOr @ m. fod of B0 yeary, sarun : &t :ﬁw ;;% '&‘*m*i {31 wf the
lease desd, ' &

/ 9
H i EY
,.- f .o . \f {

; lj‘x ; H

o{» ¢

G auma‘r«mm

g The mq gest Yor survander of plot yith only 3
d&.mion of cancellation by the NOIDA a‘fa,m} aJ;J 2t

£
3’».,"

ausidered prior to the
f@! meg (}wvmm.ﬁ“

m c;aswof surrende T m_a %mar, .aﬁ% of the

regutratmn WIOT\GY

v ";‘bzut befoze th ¥
ah_:atmn money

wne
vy, LMUNE 0T I
”’”?&i!* anel xv;iﬁm;g ihe registration money

'mwm mmmv but before the
a*%:gi.ftratmu muneay . taz*d any
v}v..ae.fwfaimd.

nﬁ I“ cauwf 3 uﬁi’f’?&ﬁba ‘
execution of the lazd.;ardmw, mu a-
deposit over and abovu tma ragistr




o o4, ’:‘;urrehder after execul rion of the Jonue aa;ie:; shezl} smir be .lﬂOWi.d. | \ C?

ot on which such
iy subseguent claim

5, The wsu af surray
app%swﬂm is aety
on the biﬁa!& of poytal RTALS

(i) The le se rent will be: 1% Per Am;um of ‘the
years of lease. period

(i) Tm lea.aa rant may be mhsnc@.d by BO% afte very 10 ygaffs j.e. 1.5 times
of the g;mvmlma jease rent. , T o

f?!ot p,;@mi(jmffbfr the firs’f 10

Vs ’ f {
3

Gy T legse rent shail B
&h “ ?Lﬂ.iz ﬁw& gﬂ LG
every wa:, oIt OV D

Py YEST Flrst such pavmant
jeage dued and Thereafter
: 'wumw mm«%iywz ‘

ﬁ;

7
(iv)  Oslay i payiment of thé advanos !ﬁwa mm W il be sutjj(@ﬁt e @an interest

@L14%! par annuin wmwunwﬂ hutf yearly o im ﬁ@*amwd «smount and Yor
the demulted pericd. | «

"a'\t x4u,vasertt Lo 13. years
premium of the"piot ags
st withdiaw this ‘facility, -
legse rent ‘would
option. gndy be
ttee has paid
pa’ld will not.be ad;bstt.d in

(v) The !cssee wm %mw. tne aptxon w wy laas
‘ @1% ber year i.e wgt.lva!mzt ty 1i% of the to
“One Time Lease ﬁ.w; rynlass the »%éw*m de ‘d

o on payment of “ope Time Lease Rey < SR
. ¥ pe required to bid paid tor the & jan viod, Th
exercised at any: time during the [dase
the earlier lease rent due and lezserent alre

the “One Time  gage Rent” pption

1, ' POSSESSION | ) R

oo f.;agg{,&f@tlb !éﬁwé‘é(“)

1. Pawamion af atlotied lmd will ua, h&m:%w 4::» ' :
[ ",.,"&-:I“?’*’{’ *‘.‘*jciaad(s) for. the

atter execution & and repis geration: w lease

same :
2. t‘;xe\.uticn and yuglstration of laasy (9) can be. done.
., only after a muinimuin pay mient ¢ i the reigvant
;. ared of the ploé and g@a\;tm;nt of v
has been : ‘ o
The Lesse

on this lancl aﬁi'v ,ft"




R : | - e
e © 8, The inw:msi m»w!x:e;mmn& of tha m*a! plut ﬁ?”mﬂ ba tha fuu ragpomgibility of.

3 ‘ the iw}%e and it shall be cam«z«;d out s peri M mvumxt ;}hzm apm‘auad by the
MGYD& :

6. The Lgsaee/;ubwiwsaa (s) shail have o e*w*uuu. »«»uﬁwi&:\,-' ' '(,a) in. favuur of
the individual allottees: for the dw iugma flats in th m mand fo’r nat as
‘ l’ prmcrubed by the NOIDA. ¥
The Léssee/ sub- lessmw) as well as the an ,,tees shall haye to. follow the
i rules émd regulations as prescribed in respect of !easeha d -
shall have to pay the charges as per the rules o? ths.—z NOIDEA and, the
Governmient of Uttar Pradi *s,%., as appllcable. T
g. Bvery sale done by tie L ve/ sub-lesses(s) shall: have to be registered ‘
pefore the physical af the oy %:-‘;ﬁ*"t“gf is hande ed over to the

individual allottee(s).

S s et

-

X

g, The !easw/s»wnwwu{&‘ shall submit list m‘ mﬁsw Usﬁ atottees of flats
within € months from the date of ohiaining theiocoupancy “gertificate.

10.Without obtaining the tempuorary cmupamy/cam:ﬂmwn certificate, the

lessee/ sub-lessse(s) snall have the optionsupto %1.03.2010 or till tha

extendod date, If any, to divide the ailetted plot and m whwiwspa the gume
with the prior approval of the NOIDA OGN DRY M ant of ¢ amﬁ'm z:hm“gma @ 2%
of thc ailotment rate. Howaver, the brea of wueh of such ~:u§,awd§mdm! plots . -
should not be less than 20,000 sy, wtm and those :sub mwzi{w mats .mauid
‘be as per the plan ning m:mrw of tive '

1. &XECUHQN OF SUB LEASE DEED

1 ?éu. aiim‘:w anad In case of o consartium, the imd maméé:,.i and the relevant
members and/or the SPCy nwrmwzw w ¢ put teo {v@tmr, will have to
constmci on its own @ minimum of Mé g w..m permissible FAR
on the. @Hott&d area. ‘ s

3, The sligttee shall have tw* aiy 1o subrleuss @ 1 gaxmmm ot 70 percant. of the
al!otwd fand, -

3. After trm approval of the fmy-out gl by tha
tha. mmwn to gub-loses wmmm of tand e
wbjeat ito minimum plot sle of 0 B

@ norms qf the NOIDA, A‘ - pri Ae NOIDA.

& 4. The Lessee shall sub-igase an ares. C.*ﬁ_‘,f cmc:a Intema
such a’s internal-roads; seworage, drain il water-supply,
eiecmc%ty digtribution/transmission Lrss%, straet-li htmg, ete. in that-area s
in proge‘ess 3

5. The LL&S@&. shall have to execute tuiaub“mgw éwd in favour of t se Sub

Lessee in the form and ?:)Pm*'t ag pregeribed by the NOIDA, i

¢ 6. On execution of such's mma«:: réaxw 8, Jaypee(s) will be sound to
comply with the ;sw Wiy swopprtionsie shars of the lease
premiugy, (Cese rent and e:“!i cm.-c: an pRyasie W %%w Ni}mﬁ. in the
roportionate share of the land sres 0 suhn@a ad.
Any default on the pait of such sub-las: Vi 'mwiuﬁmm %ha teerms and
conditions of the lpase deed mu%wtwm deed/ seheme shall not ba

automatl «:a:lly consldered as dets The NOIDA shall &
entitied’ rake sny scion agzingt jew . as well, wfiud‘ﬁcz

IA, th 8 lassee shatl hd\lﬁ
wm%mﬁ For group housing,
i adhervenes to the pimmmg

velopment work



b

2

canceuatzon of the sub-lesse and forfeiture af the pmmmm at{: as pr..r the
terms %nd conditions of this sllotmient letter and the scheme.”

7. The Lakam{suwws%(s) ghall haveto fulfill the following conditio ns before

the oxpcution of the subeleasa(s) of tha ?iat:éa in favour of the indwtduai
nllottmg(w‘) :

a

i 2 meu/wmiw%ux) shall .mbmx !

S ‘(cnmpii*tiah) certificate/ seoupancy { omp btion). reviific ate of the
i constructed Yiuts on the @Fm od plot from tha @mlding Ceall af thez'
| NOIDA as prentioned in clausasM of Tjis s dosument,

Pl f Lessee/ wb-mwueu) shaii‘subm» “‘Nc’» Dues (:ertxiacate in
B accordance with the paymust schedu uie pec!ﬁmd in. the Lease
Dend/mm*wu duad from the Acoounts Duwm*nwm (Residential)
f

7 X} . ‘
HﬂiD”é’w@sﬂaX“?z ‘ : : , @

i
£

The Lessee/Sub !wam(\*‘ shaii CK@C‘Jtm an mﬂemmt\; bond, mdenihéfyiﬁg’

the NO!DA against all diqput«,s arising out of:
!

i, Non compmzmn of Pm;ea‘

Quality; of CONS
3.' f,' Any leg:&? dmmtm ~

| The Lessee shaié rE m:!iy and wleiy be m:;pcm ] ’a fror :mplnmemauan of the
Project and alsy JTor ansuring qwhty, .
, amtennnce of i 5 wilding and services il such time, dlt&!‘n‘?tP “agency for
HHAT Wum }‘ : : *‘v“imimi ses sciw:ri?*w lag rmv'z v the Lessee. Thareafter the

A %im sible Lo the NOADA for the

aguncy &y :

i fm’fwmsw o ; g/ bulidl s’sg,
4

' DUGUMEN TA ?“Ii@a\%

" .The a!iottee ‘shall depomt due stamp:duty oi @f'ﬁb-&v R&S‘i).ni)

ation of Lease De he. ’ast__xry of Distt.

‘Group ‘Houa!ng P ‘
issue of Allotment. Lettu.} ;
cgnd e ;stenng‘the‘ie al ’ﬁ‘ecum
'*g.xpansg,es ‘will be borne by the all
;iwvled n transfer of immpvable.
* fay ba leviad hv mw mmumw npowered.

of dela ehen | v*"(ﬁﬁ*’“‘ﬁl By the sllolie
by thed u km} Qat Lo pay
10060 Ya. M‘c\“m mad day. T m i*&sv»&m sbw!ev’“
) cummua‘m e to the ailottecs
them mmre aking any allotment,

ihei‘ incidentai‘
he stamp duty -
charge. that .
ahaaf However in case
ey gxtension can bhe grantad
it of penalty @ Rs, 10 /-for
'S’w) sinall b solely regpons ibie
sy conditions applicable to

pomnpgm e

5
1
i

the wmpwwv ﬁcaupamy B

elopment and subssquent -



o]

CONSTRUCTION . 2

The aliottee is requived Lo subriit buliding muﬁ together Mth th ¢ master
plan.showing the, phases for axucutm ef S:he ;:am;u:t for ap roval within 6 ‘
mionths fron § Lk n. within 12
“mopths fromethe da eaees degd(s)
1 shall-be troated as th s:ia*_ @ _.ﬁ'ﬁa(a) ‘shall
be !'ﬁquurad to. con wnlete *%w cons

allotted plot as per z&;;;m 4 layout p
certificate issued Tromw g ;dwg Ceil Ju;mrtmam
5 phases withip a period of 7 years from the date of xwutw’\ of the h_aesa.
_ deed(s). The lessae/Sub-les see(s) shabl f%;. required to complete the
~c:cnrss.*cmc..*clcm of minbwum 15% of the total FAM. of the:.e aimtmd plot as per
approved layout plan and get temporary ocaup&ncy/wmpwtian cartiticate
of the first phase accordingly issued from the: buliding cell of the NOIDA

 within a period of three years from the date of mtmuuon of lease de&d/&ubw‘
lasse deed.

The sllottes shall make the provisiens for tie ';';‘,a,uf»*zzmz snent of community
facilitieg such as school, dispensary, milk-booin, <o mmunity ventre, electric
sub*stagwn, water storage rank, bus/texi stand e:ta. & pery he. ;mes:mms of

the M«HZTW‘ Wan and ﬁuﬁd!ng ﬁve-«mw& m’ the NC@!B‘&.

ml tite p«,r:phual/u torna! {:.‘_vdcn“nmt wcsms as M-:?\/ be rwutred ta be
carrvied gmt, including the construction of apprdach re ads, drains, culverts,
eiwtrxc:ty d;smbxatmn/tm:mmi.,smn lines, wat *‘upp!y, wwu mge ete, will
be provi ided by the Lessor /- HOIDA . However, all the sxpenses. as may be
required to connect these services with the u‘tema!\ wstem of &ervlcm of

plot. _.m«;gi be incurrad: by thL lLlessee /&ﬁb-i%be -3 P .

Without% prejudice to the NOIDA's right of & ‘cauatian, the time for the
cer‘nplation of the Project can be eanwd i‘ar a mmdmum pariod of another

three y@am only with penalty as unden
¢ }-qr first yem %ma mnaiw shali be 4% of t}m_?aim pm‘mu*‘n sr %m pi-ot
the tots! premium of tiw

» rc{vr second yum the penalty sﬂmis be 5% ml

plot.
¢ rvm thivd yway the ponalty $ha 5 e 8% of t?w tatal ;,,.,ammm of ué
.pwt :

K}tenﬁswﬂn for more Than ! thrae yaars, soreally aiv nut e porm!twd
Ine case ! the, Lwa «,,,“’”i‘sb»i'f see(s) daea not stwce bm!dwg wsthm the
time provudu& inch ke u;.tms;’ r,gwdmd if any, for the above, the

ieam. deed/ uh h - as me L‘.:a;st way ba.,,,»mié pe ‘liable o be
15) suiall lose all Ngm« to the a!iatmd hmd and

o~

'3’0}9;:, in mmcimum of five

si"m fegses/Sub-les FREY :
phases sid the w grgy el 1" uc;'% cartific icate shall be issued
by uu NOIGA ph xisd ng tham 'f:; do a::%mw wige

marketing. S

FERS N AT
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N Wams‘; OF m‘*mw{wwm . | 22
! ~ : o o |
| The 5«&?5 o /1 o allowed tavelop the piots/ construct the flats
subjech " 10 ROTNE ' o
!l ?j‘ d,;(l.;‘_;{t‘_g; v ‘w.w..-._..,,...«.‘.._‘,,‘......,....4 i s v £ ...«-_..;‘..».-...v..!‘
: g’ﬁaxuﬁﬁ'ﬁ{ﬁ&?ﬁgﬁﬁi};}Mz ' “"""'"f""'”””""’""’“'”" T x
ww—w.—-«————«—«—»m—«—w———w—w—wm_w M—f—' : ot g et o e e T
!1 Sat nackm ] 1 As per rBuilding BV&*WWS ~ 1\
e DR e o A PR S et e i AP s st Womesn ; ey T A WMM Sy ST |
1 Masximunm Hught ’ B
B SRS S e g T IR
O. MOui‘fﬁAuE
'v'?'hs.. m{?r”gagu pum:wmn sﬁwil be granted (v am ,’che plot is not canceucu
or anyshow C& suse notice ig not geryed) in oV qrofa mhe@dumd Bank/Govt.
,orcjammt:m\/ !i?wiif;ém institution ag&mwmﬁ mr the Reserve Bank of India
far tha pUrpos: yy TRSUUTCES, oy e:m:@'m,‘..mn an the 8 ailotted plot.
‘i’ns. Le&;uh,’bh : Fouid BAavs valid time pe eriod for mmwuc*:en as
per terms o a U Qﬁd/‘uw’%w&ﬁ@ deed or have phtained yalid
-Ekt’.ehu\qﬁ of sime fuy O ;r'f stion mnd ghould | smw rimwa’ miodate: jues of
the plot pramium wid fease rant. E P
The l.uwéaimmv%wsimw) will ﬁubmsi L mllawiﬁ@ a@wimﬁmﬁg} i
i, ganction letter of  the ¢c?tud'u!@§:} t&ank/ﬁovt osganhatimn/ -
financial nstitution appro grnment © of tndia. ' ,
2. i d o sxcmummc ; .10/~ duly notarized
. @i Ao tion - nd c;ommercxa%‘
act%viﬁ!m x:m tha R%ldmﬁl sing)
3. C!emanca of upto date dues of the N’
WGIoa shah fipue %m first chasga on uﬁ niot ccwams payment of all
GLas ?.3'4}3'3_7}.5:;:%- X
srovided that e e pvent oF gale oyt o the Mot z;a;,c“c,harcwﬁ
© property, the e gryitien | FRCOVEr wa.,h percentage,
. as decided LY wOLDa, of the uﬂswnwd e in mmw e:»f }/i"ti}%fu%u in
rwpm;t of the mar&wt value of the sait fand as s irst f:harg&, aving prigrity
: L over: the yald mortgage chiargd Tha decisfon of tha NOIDA in rmsp«act of the
market valuc of ?%m wiﬂ fand s;haii be fﬁmﬂ &m:! hlmﬁm; tm a!l tha par’tia@

| GO!‘\Ci’:I ned. -

el Tha fao' uA'f;"“‘ »a'-th@ recov nd the pra= -
‘ _emp%&ve Figh' to purchase the arain bele e shail
applyy aqually o avoluntary sa cransie , rough ¢ xacution.

of decree of insoivency from & court av R A LT

o owBn)

e A

RV



< mte

\

”Rﬁ«NgV&ﬁ 0?" g&l%«‘ ’ﬁ“:f?',:; o

Withﬁut @btainmg tiw comple
have’ thﬁ righ o ﬁub*'di id t_

prior approval of the | ) : ) 2
allotment rate. Howwm, the area 09 ‘wach of such sub-divided plot shuuld ‘
not be less than 20,000 sguntre However, - individ flat wvill - be
transferable with prior approval ot tm NGI&A as per 't '
ondltlon

“-'buildtr‘ig'o other

hemw

g d Bl G o r::éz;«f‘;zfm By e
?mnwm of the flat will be aliowed onty after btaining the ternporary
mcupaucv/ completion certificate  for the sesgyaﬁ:e% phase by the
Lassee;’w%!w&w ‘ S ‘

Tt e sub-lessee of the individual flat und@rtukw to: put to usga the prem:sw -
for the residential use only.

First da!a of =& fiat o &n mdividual u g’.zail b thmugm Al Sub-

f Aieaw/maw Deed to be exesutsd o0 the reguest of the Lessce/ sub-lessee
to the INOIDA In welting, No ‘trangfer charges will be payabw in case of flrst -
arg'es shan be applicabie on

sale, f owever, on s ..ubaequent sale, transfer ar
the prwailmg rates as fixed by the NG!DA

Rs. was/- shall be paid a8 pww@“amg fee m eats’* se of & of a ﬂat in
Auwahtm £o the app EU“’*@*??uﬁﬁi&s‘:ﬁz'ﬁ'ﬁue%k@mm % -

4' : ki

@ el

MIbUbL A&QV“?iﬁvﬁ Am‘éwmiw@

‘rhc, L %ea;‘&%uavlaww shall not uge flat fe'yﬁ Bty zasmf;ww aiher thar for
‘rcsidmtial purpmc. : : o
i
H@tm Rt bha%i b habie to be
gwu:h gtra‘zcturea thyreon, if

, o ,
In case of vm!atmn of the above conditions,

canceiled and wm‘w*‘mm of the pramiges 2 al
any, ,s;gmﬂ be resu mw by the NO;.E)«%.

erect cms for t i ’ ‘
eract or parrmt to erect any new “building on Ing mised pre mtse without”‘
the pne:sr written consent of the Lagsor / tua NO DA and in case of any
devistion from such IS of plan, shall immbdiataly upon receipt of notice

¥
rmm i Lessor f obhe NI T gubving him ﬁa B0y ww%t such Wwamm

g aforesyid.

&f tha Lwﬁmfs/mseﬂmmu falls ts corenct mmk daviatl @m@ withiliv a amar'iﬂzsd o
period of time afeoy the receipt of guLh notigl, then it will bw fawiul for tha
Lw‘"ar/ the NOLDA to causg smr% Jwimiw w be wrrwtaé ai: the axpengs




B .
e S .
] b
4 :
N £

i

of the Lessee /fﬁ‘uba!assgﬂwbo hereby agrees t3 mimbu-rs'.efby

Lessor/ the NOIDA such ampunts a5 may be fixed n that behalf.

o

S R P

R, LIABILITY TO PAY THNES
the L@E&;ww/ﬁgwmmww chxlt be liabie po pay &l ratas paxes, churges and
seoessiieit o every geriprion iposed Wy any suttiority’ mmwmq,m
this ba-%‘uﬂf, iy regpect o g plot wiisthier such nhargss are wiposad on the
plot orion tie building z::ai'wzf"ietmzmd pharaan from thne 1o T

s

]

t
|

|

1

E
;

s. OV ERRIDING POWER OVER DORMANT GROPERTIES

The Lessor/ e NOEhs rogaivay T8 ikt 10 gt the mines, mineral s, cosls,
washing goid garth ol guarvics i or under the FRLEES wind full pirght and power
at anyitime £ do ath auls and things which may be necessary of gupedient
for the purpeses of searching for working and eﬂsmimmg:,rﬁmuwing and

enjoying Pe same without provic’sing ar leaving any vmma sups}m‘&;@ for the

surface of the flats or for the styucture time being gtanding thereon

?

' r provided always, that thae Lessov, BT NGIDA shail make resasonable

Gcmsi:}nad by the auereise of tha rights nergby %'tmmwwj. The decision of
the NOIDA of rhe smount of suoh cornpensafion shall be final and binding
on the jessee/ sub-lessee. . :

2]
3

T. "zvmf«;fé"mmnﬁf | S

Lo @t hig OWH gupe 5 il pake parmnigsion for

1, The Lessee Py
‘ angd  water connentions from  the

sawWersye:
departments.

¥

2, The ‘Lessee/f&ubwle&sw shall have 0 plan 2 ’mammﬁww programme
whereby the entire d‘emimd premises and bu}{}cﬁmgs.shaﬂ}m kepti- ‘

i
i

i
1

timeﬂ__, ‘

gurroundings i ahh times neat gnd clean §

according to the convenience of the infiablld

abide rey , B
GLDA ¢ ger section 8,9

3. The 1 L,e.:'s'zwe:i/;iﬁt‘.,i&é-i’wf&e:’ai(s) shall
pirebtlons and Suidstines of 18
and 30 of under |

i pryaitie thersin.

fl‘
@
' " l / R \

paying o the |

95T

cmm;sematinn vo the mee/ﬁub-lessw for el e damages idif‘ect.w N

concerned

wa) 4D a state ot g;ge’scdi»cam;li‘tim_ o tha sgytigia‘ﬁtmn*ﬁ*‘?"f»th@v:‘hﬂﬁso'r at all

" py ¢ and to make - available required T Lties as well as to keep
' ith ¢ safe condiﬁoﬂ g

tions, Bye-1aws,

et arovigions o U, Industria fread Development
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.

- deed/sub-lease Gesd from thne

Default on the part

- nm—d%p‘osit of the a

. be refundad without

Yf the allotment is cunceted on the
the entire amount deposited by the. Lessee
cancellation shall be forfpited by the Nﬁi}lmaé ,
"be?enterta?ihigc%::},n*:ti";fi;; regard, '

OTHER CLAUSES

1In case of non-complignce of terms and divections of the NOIDA, the NCIDA
shall have the right b fmposs guch penally as it may congider Just and
expediant, " o
The féﬁﬁdtifl&uﬂ“)v‘wég\ shall make such ;»;as‘x‘i?;ﬁg;ex‘ﬁemt@; Bg ars necessary
for the maintenange of the puildings and common services and if the
bulldings are not malntained properly the NOLBA will have!the pow-er to get
the mulntenance dong-through any other zgenty auﬂd‘mcww‘- tha arsount sv
gpent from the lsﬁs’s&m/Su&:‘élamae(‘ 3

. The lggses/ sub-lassee(s) willib

o t

malntgnancs amount.

The rules/regulations of WP, Plag Ownership ACy g5 shall by a pplicable
‘smount spent for the

on the lessoe/sub-lessee(s), No objection g the amount »
maintenance of the-buildings by the lessor shall be g?:nmrtaa‘ﬁn'ed and decision
of the NOIDA in this regard shall be tinal. .

individuaily gnd gaveratly table for payment *»mf the

CANCELLATION OF LES

dating to e canceliation,
snceliation of aliotiment/

. In suditio
the NOIDA vwiill ba e
jease/sub-lease in ihe case of @

. v ; [N
;&l’wtm’g’mt being odtained through mis;mj}ar&zﬁmnta&m’n/sumsression of
material facts, wilg-statament and/or fraud. V v

il

Any viglation of tlye directions issuad o rules :@;Jradimgz.&é;mums framed by &0y

Authority or by any statutory body.

cee for breadh/violation of the

Ta il ent Jlease/sub-lease and/or

terms jand conditions of the registratic
ltotment amount,

9

& plot Is occupied by the

1§ at the same time of such cancellation, the |
‘ %o/ of the total premium of |

| egsee/sub-lessee, tha prount aquivalent to 28 }
the plot shall be foriel e posseueion of i plot wiil be resumed by the
MOIDA with struciurels) thereon, i any, ang the L essee/ sub-lessee Will
have no right to clain wylcc}mpenmtim’i.'i:m'fggf‘.,’i?ﬁe palance, it any, shall
sy interest and no separete natice shall be given in

pecy

FOTRR

5 .-

this regard,

'

ground vioned in para U(1) above, -
ibelessee, till the jdate of

‘no claim whatsoever shall

IR IS

|

Yhe WNOIDA / Legsor reasrves the vight 1 mm%"\ﬁz,u#h.jaddi’ti@ns /

alternations or sodifications in the terms ang ‘gé‘;z%ijiﬁianl@‘- of allotment/lease
: ' may be considered just and

expedient and approves by the HOTDA.

s -



A NOIDA, whose d

u

) h’

2, In casg of any clarification o |nt:m'pmta~ztms*{f'regarfg‘mg ‘these terms and

conditipns, the decision of the NOIDA shall be final and pindings on all

cqncerned. ‘
o 4

3. If due to any wporce Majeure” oF suchﬁcivcumsgtancw;b.@wnd‘t’zhe.scqntr,oi of

‘the NOIDA, the 'NOIDA is unable to make! allotment. or ! facilitate the

'Lésééeé/sdﬁ?l"as,e;‘ee(sz}‘j:tﬁcs undertake  the activities in pursuance of the

executpd lease deed/ sub-lease deed; the dep jsits depending on the stages .

of payments, will be refunded without any interest.

&, If the =Lessee/subf«i%§e@{éz} commit any act of cmission on the demised

premises resuiting in auisance, it shall be laviful for the NOIDA to ask the
,‘Laﬁsa.at,’@ub*-lessae to remove the nuisance within a raaspnable ‘period,
failing ‘which the NOIDA shall jtpalt get the pulganse Femoved at the

L%a@e{s‘/@ubemsma'ﬁ gost end chsrge dantages from the L‘es‘vmie/ sub-
lessee for the period of subsistence of the aulsince. ’
5, Any dispute Batwesn he WNOTDA and Lusses/ :ﬁ;ubrkm‘ﬁw{@;} whall be gubject
o the tervitorial jurisalction of tha ClVi Couris hav%ﬁg"i'u\'r?m"l_,ictién ‘over
pistrict Guutamn Bugdh Hagsr of fc%m'{Zmart%‘.da&igh&wd by the Hon'ble High
"C'Lau‘rt of Judicatura ab Alahabad :

§. The Least Deed/Sub-Lease pecd witl be goveined by tne pm\!%sicﬂ$ of the .

4.5, Tndustrial Ared aevelopment Aok, 1376 (P, Act No. & a?‘m‘é?ﬁ) and by
; £ e o Blrections iceued, ynder this Act.

TR B e waieid
(ha raleh DYE) DU PRt

v, The NOIDA whi mpiitor the implementation of the gas’a;jnmm"%‘_endcarers who
do not have @ firin corraitment o tmplermant the project within the time
iimits‘prescrﬁmd‘:ém'adwsw not to gvall tha allotmerit. o .

. : ‘ , ;;._ - R . .
8. The Lewz&a/&?&ubvmmea ¢hail be llable to pay all taxas/ chargas laviable
from tinie Lo e W}i‘tmﬂom& or any other Authority fciuWiempowm*ad to
Tlevy the yax/charges. I B :

| purpose only. Default, if
ation an }__t;!f»is'atl,..gisﬁ‘see,(;su‘ba-

9. awe!img;;m‘ﬂi fats gh 1t be used for the resid
,,‘,ai'w,vre:‘.déwi;fche gub-lease Hae fa to <an
@;jessee; will net be paie dny compensat :

lof;Otherébuildings~_eaﬂrmamed for comenunity faailities cms_‘_twt'be;used. for the
gurpoges other ghan e commumity reguirements. ' :

11.A1 arrears dug o the Lessor/ iwue;swwwswa weuld be yecoverable as

arreats of land revenus.

12.The L%&ﬁﬁ&&/ﬁub-iﬁﬁ&ﬂﬁ shall not be aliowet ¢hange wis role, ptherwise the

" leasa/sub-lease shall: be cancelted and ent

money.
torfeltad, T

possession of the
“ag decided by the
1d. binding on the

13.The mgcfmp.-m };s,rsgw?_};mmif; tntere

V¥ 1and/bullding By g king payient at a Ve

‘ \ e vy i this viggard shellbe fing

lesseg?/ﬁub«!ﬁﬁﬁﬁﬁ(: J o B ’
‘ )

. / ,_*A ] N ) W
o / 5 N - |
! '( : / i.;.‘j‘ A B
| AN @f’\ z‘;
o " : i .
b

deposited shall be

Vi



."&

a.In case iéw NOIDA &nm ab%@ o gw&f :
es, the mgm@si%id’ THOREY. agulnst that m:rt w ill be

thereod in any c;rcvma‘;um

refunded to the aliotl ew without 8ay interest,

1. Chief Pro;e«;: e:r:g;r.wr, vét,li}sm

Copy to:
"‘.‘ “hief Arcimwt Planner, WOIDA
3 uonremed Pm;wt £
4, M ount«r Officer, ¢ ﬁm, NOLDA,
Py
. :
1 |y
1

°z“.s mwss:m 0‘?

¥

any piat m' ‘any part ,Zg

!"T. GEN&RAL Mi& AGCR (GHP)

Engln eer-i, NOILDA

BREBEAL Y MANAER

‘“ .

?? %
et
#—
(9]
o
e
73
St



puwexore K22
EXPRESS PROJECTS (P) LTD 29

Regd. Office:

810, Surya Kiran Buiiding ATE
19, Kasturba Gandhi Marg DATg '
Connaught Place

New Delhi - 110 001

Ph. | 2375 2430, 23752431

Eax. : 91~ 11 - 2375 2432

To,
The Secretary
State Expert Appraisal Comnmittee (SEAC),
Dr. Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand -1
Gomti Nagar,
Lucknow, Uttar Pradesh.

Subject: Regarding Environmental "Clearancé of our proposed “Express Zenith” Group
Housing project at Plot No. 2A, Sector 77, Noida, Uttar Pradesh.

Dear Sir,

We are herewith submitting Form 1, Form {a and Conceptual plan in prescribed format of your
esteemed committee along with the necessary Annexures.

i

Kindly issue the environmental Clearance at your earliest.

Thanking you

Your Sincerely

,(r/—-'\,."\./‘\.,/"e

Director

Encl: As Above Q/ B ««m xe WY

smail ; expressbuiiders@usnl.com @ we&éite - wwwexpress;bﬁildersitdﬂciom
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LEASE DEED R Lr

Thrs Lease Deed made on 1% day of %“PTEMBER 2010 fTwo thousand
and ten). between thn NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHOR!TY a

successors assrgns of the one part and M/s EXPRESS BU!LDERS AND
PROMOTERS PR!VATE LIMITED, & Special Purpose Company, within. the

meaning of. Compames Act, 1956, having its registered office at 810, SURYA KIRAN -

| gbody corporate constrtuted under Sectrot 3 read wrth 2 (d) of t‘tc Uttar Pradesh |

lndustrral Area Devékopmen Act 1976 { U P Act No 6 of 1976) heremaftér called
' the Lersor whrch expressron shah unless the Co*rtext does not so admlt rnclude its

BUILDING 19, KASTURBA GANDHI MARG CQNN/\UGHT PLACE NEW DELHI- k

duly - authorrzed by the B vard -of Direclors vide Resolution dated 13.07.2010
herernafter call ed the Lessee (whrch exoresmon shall unless the context
does not so admrt mclude Socrety reprewntntrvea, admrmstrarors and

) .;permrtted assrgns) of the other part.

‘WHEREAS the piot hereinafter described forms part of the land acquired under the
Land Aoqursttron Act 1894 and developed by the Lessor for the purpose of settrng up

an urban and mdustrral townshrp 3

e

P

0 oug] rts‘ Authorlzed Srgnatory SHR! PANKAJ GOEL S/0- SHRI. JAIL
: BHAGWAN?»GOEL:R/O B- 177 GREATER KAILASH PART i, NEW DELHI- 110048,

"AND WHERE—;AS thé Lessor has agreed to domise' and the Lessee has agreed to
: take on tease the: Plot No GH OZIA Seotor-TT NOIDA (Sub Divided Plot of Plot :
No, GH-02 Sector 77) on the terms and condrtrons hereinafter appearing for the

purposeg of constructmg Residential Flats accordrnc to the set backs and burlqu ‘

_planapproved oythelessor : S ‘

1

"AND WHEREAS the Lessor has through a Sealed Two-Bid tender System awarded
-to the CONSORTIUM CONSISTING OF M/s EXPRESS PROJECTS PVT. LTD
(LEAD MEMBER)) M/s CIVITECH HOUS!NG INDIA PVT. LTD. (RELEVANY

MEMBER), M/s- H R QORACLE DEVELOPERS (RELEVANT MEMBER), M/

- GULSHAN HOMZ PVT. LTD. (RELEVANT MEMBER), M/s  AGARWA.
. ASSOCIATES (PROMOTERS) LTD. (RELEVANT
" BUILDERS PVT. LTD. (RELEVANT MEMBER) the:

NOIDA, after fulfilling the terms and conditions prescribed ih
i o ' © T ForBX sﬁui!vm And Promoters (P} Ltd,
4 e s

f.the brochure of Group

. ”ﬂ

@R
Q/

LESSEE

BER) & Mis SUNGLOW.
NO. GH-02, SECTOR-77,

Director
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| ‘GH-O'Z‘»,iSéCté‘r-_ . GH-02/A, Sector-77 (admeasurlng to 21,700,00 s "), eHg
’02/8 Sector-77 (a dmeasurmg to 20,000.00 sq mir) and GH-02/C, Sector77

i (admeasurmg to 20 500.00 sq mtr) and the name and status of M/s EXPRESQ

BUILDERS AND PROMOTERS PRNATE LlMITED as Specnal Purpose Company

the scheme to develop and marketmg the .
if:*demarcated p!ot No GH 02/A Sector-?z, NO!DA measurmg

AND WHEREAS the lesse(D is a Spemal Purpose Company compnsmg of-

) | LIST OF DIRECTORS oy
.;SL. NAME | RESIDENCE ADDRESS 1

! ! |
NC. ' t . i
1T T8hri Vinay Goél Slo | B-177, Greater Kailash-l, New Delhi-
Late Shri J.B. Goel |110048. | |
2 Shri Panka] Goel | B-177, Greater Kailash-l, New Delhi- |
© |80 Late Shri J.Bi| 110048,
. . Goel :
‘€ 0 . LIsT OF MEMBERS, SHAREHQLDERS . |
- . [SLTNAME OF MEMBERS/ SHAREJ‘OLDER ~ I% AGE  OF]|
NO.. SRR ...S..HAREHDLDING
1 M/s Express Projects Private L;mtted T TR22%
w120 M/s AgamalAssociates (Promotera) Limited '_')"* 27 78%

"And t has been. represented to the lessor that the Specia! F’urpose Company
' members have agreed amongs! themselves that M/s EXPRESS PROJECTS PVT.
LTD. (LEAD MEMBER); having, its registered office at 810, Surya Kiran Building,
- 19 Kasturba Gandhi Marg, Connaught Place, New Delhi-110001 shall remain
o 'aiways be the Lead Member of the Special Purpoee Company and whose
shareholdmg in the Special Purpose Company shall remam unchanged till the"
_,temporary oocupaqcy/ oompletlon certificate -of at least on hasguﬂerp&é)gpmgwg (P) LA,

ofE press
’{}L/_\"' K/—\._/\-.

A&" DA N 2 4 R '&Q LBSSEE Qirector
A2l .
f . /—/ vﬁgm X g
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w %
fobtalned from the Lessor (Authority). Mowever, the Special Purpose Company will be

o, o, allowed to Transfer/ Sell up to 48. 00% of its shareholding, subject to the condition
- that the,origi inal "Relevan t Members” including the "Lead Member” shall continue to
*hold -at least. 51. 00% of the shareholding and the “Lead member” shall rem ain
. :unchanged till the: temporary occupancy/ completnomcerhﬂcate of at Ieast one phase‘
of the Pro ect is obtamed from the Lessor -
i

| ‘H NOW TH;S LEASE DEED W!TNESSETH AS FOLLOWS

[ . .

Lot e Lo . -t .

- -a",.‘ M . N : N . . : )

B TR ; ) ; ) \ . g
N

1. Thss in consnderaztynon of the total premium of Z 45 00, 79 ,700.00 (Rupees Forty

. ,Fwe Crore Seventy Nine Thousand Sevem Hund?ed only) out of which 1 0% .. o
o of i.e. ‘\‘ 4 50 07 970.00 (Rupees Four Crore anty Lac. Seven Thousand Nine

- Hundred Seventy only) w which have been paid by the Lessee to the Lessor
£ , (the- recelpt wgere of the Lessor doth hereby acknowledge). There ‘shall be
" @:g, e moratonum of P4 months from the date of allotment and only the interest @ 11%
N o per annum compomded ha!f yearly , accrued durmg the moretornum pernod .

- shall be payab!e in equal half yearly mstaiments After expzry of moratorium
period, the b%lance 90% premium ie. Z. 40, 50,71,730. 00 (Rupees Forty
Crore Flfty Lac Seventy One Thousand Seven Hundred Thirty on!y) of the

plot along wuth nnterest will be paid in 16, half yearly. instaiments the
_follqwmg manner :- L o . . "
sL| DUE INSTALMENT | INTEREST | TOTAL
INO| DATE (in%) | (in%) | (in%)
1 .130.09.2010 .. | 22278946 | 22278946
2 130,03.2011" T 22278946 | 22278946
3 130.09.2011 - 22278946 | 22278946 |
4 130.,03.2012 e 22278946 | 22278946
N 5T30.00.2012 | 25316884 | 22278960 | 47595944
6 130.03.2013 | . 25316984 | 20886525 | 46203509
7 7130.00.2013 | 25316964 | 19494090 | 44811074
, g 130.03.2014 | 25316984 | 18101655 | 43418639
¢ 130.08.2014 | 25316984 16709220 | 42026204
10 |30.03.20151 25316984 15316785 | 40633769
41 [30,09.2015 25316984 | 13924350 |: 39241334
M2 130.03.2016 | 25316984 | 12531915 | 37848899
113 130.09.2016 | 25316984 | 11139480 -| 36456464
T4 [30.03.2017 { 26316984 | 9747045 | 35064029 |
15 |30.09.2017 | 25316984 | 8354610 | 33671594
-7 |76 | 30.03.2018 | 26316984 | 6962175 | 32279159
17 130:09,2018 25316984 | 5569740 | 30886724
. SN 30.03.2019 | 25316984 4177305 | 29494289
130.,09.2018 25316984 |« 2784870 | 28101854

730.03.2020 | 25316984 | 1392438 | 26709419 |

R , voFor &Aprass Bulivers And Promctom (P) Lich
o - ' . "? T N
‘ ' gt LESSEE , Dlrector







. the reverse:

érox

Incaseaf del',aull in deposmng the instaliments or any payment interest @

4% compounded half yearly shall be levxable for defaulted period on the
defaulted amount

Al paymenl should be made through a demand draft/pay order drawnin .
favour of “NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY" and .‘

,vpayable al any Schedulod Bank located . in ‘New Delhl/Nolda The Lessee

snould cleariy mdlcate his name and delalls of plols applled l‘or / allotted on |

f’ths demand draftpay order,

+ Premium referred to in this document means -total. amount payable to the

Lessor for lhe aliotted piot.

All payments should be remitted by due date. In case the due date is a bank
"hollday then lhe lrssee should ensure remlttance on the prewous working

© day.. f o ‘ o
~_."."}'.vThe paymenl made by the lessee w:ll flrst be adjusted towards the interest

" due, lf any and thereafter the balance will be adjusted towards lhe premlum‘

.y

. N

”due and the. lease rent payable. v e
In case of allotmnnl of addmonal land, the pavmenl of tne premnum of lhe
addlllonal l"md shall be made in lu"np SUm Wlllll’l 30 days from lhe date of

‘ communloalmn of the said addlllona‘ land.

The amount deposites by the lessee will first be adjusted against the interest
and l;hereafler"againsl allotment roney, instaliment,  and lease rent

respectively, No request of the lessee contrary to this will be entertained.

A. EXTENSlON OF TlME !

EXlenSlon of time, normally, shall not be allowed for more thah 60 days for
eaoh instalment to be deposlted subjecl to a«maxlmum of three (3) suc
ﬁextenslons during the entire payment schedule. ‘

-

éFor the ourpomg of arriving at the due date, the date of issuance of the

Allotment l.el er will be reckoned as the date of allotment.

And also in consideration of the yearly lease rent norrby reserved and the

covenants provisions and agreement herein cont alned and on the part of t the

-For Express Bullders And Promoters (P) Ltd:

" Director
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, \:-‘ T‘;': ;, l ' ) Z_f}
S : Lessee to be respectrvolv oard observed and pnrformed the Lessor doth

hereby demrse on’lease to the lessee that plot of land numbered as. Gro Up

Housing: Plot No.GH-2/A, Sector-77, in the NOIDA, Distt. Gautam Budh.

Nagar (U P ) contamed by measurement 21 700 00-8q. mtrs. be the. same a
“ittle more or Ie‘ss and bbunded:

~ On the North bkyj o As per Site

T ' ' L
‘ -On the South by . As per. Site , o
| ~ Onthe Eastby As per Site: o .
. e . : ) ’ \; : ’ '
(R O the ‘/\/e,s' by ; As per Site -

And the said plot is more cle arly delineated and shown in the attached plan
ahd_‘therein marked red.

TO HOLD the: sard plot (herernafter referred to-as the demrsed premlses wrth
their appurtenanceq up to the lessee for the term of 90 (ninety) years

commencrng from 1% SEPTFMBER. 2010 excapt and always reserving to the

‘ Leswr : : :

L ‘ L

a) A right to lay water mains, drains, sewers. or electrical wires under or
above the demised premises, if deemed necessary by the Lessor in
developing the area. ‘ '

@@ i S jb)' The Lessor res’e‘rvea the right to all 7m;ihé and nﬁihérals claims, washing
.goods earth oil, quarrres in over & under the allotted plot and full right

and power ‘at the time to do all acts and thmgs which may be

- "neces?ary .orF eredrent for the purpose of searchrng for working and'* '
: obta?ning removing and enjoy. the same wrthout providing or leaving -
'any vertical support for the surrace of the residential plot or for any
bu r'dmg for. the time being standm thereon provrded always that the

'h,:rorr,sha%rr\..akr.: reasonable compansation to the Lessee for all

amag ectly occasioned by the exercise of such rights. To decide

Fot Cxpmss Bullders And Rromoters (P) Lid, ,

: / o Jem \/N/;rector

FSSOR S § LESSEE

: ‘. @ ‘* ] .‘ ‘v i /" .
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S0 ihe amount of reasonable compensatton the decision of the Lessor wiil
be fx' ah and binding on the Lessee ‘

J_ng the«efore yearly in advance durmg the sald term unto the: |
: !essor in th;e mcnth of MARCH for ‘edch year the yearly lease rent mdtcated o
helow:- o : '

) Yietqu and’

() The lessee has paid ¥, 45,00,797.00 as lease rent being 1% of the

- plot.p.remium for the first year of lease @eriod.,

-

v P
{iy " The lease rent may be enhanced by 50% after every 10 years e 1.5
times of the prevailing lease rent. '

L
4o

(i) The 1ease rent shall be: payable in advapce every year. First such-
! -=‘~;:f~payment shall fall due on the date of executxon of thelease deed and
" thereafter, every year on, or "before the jast datm of the nrevious
~financial year.
(iv) r‘e‘ay in payment of the aG\’dfsC““ lease rent will ‘e, subject to an |

interest @14% oer annum compounded half yearly on the defaulted

%} o ' ~ amount and for the defaulted period.
éff*ﬁ o L
e vy Thelessee will have the option to. pay :ease rent equ:valent to 11 years,}

: _-@1% per year.i.e. equwalent to 11%: of the. to\al premlum of the plot as

o "_V“One Time Lease Rent” unless: the NOIDA dec»des to wsthdraw thlS'V»f'
L S ~ faallity- On payment of “Orie Time Lease Rem" no further annual lease ‘
o rent would be required to be paid for the balanee leage’ perlod This

. optlon r‘may be exerolsed atany t|m° durmg the !ease perlod prowded o
] . the alfdttee has patd the earlier imase "em due and tease rent already
paid WIH not be adjusted in the "One Time Lease Rent optlon
S§ ‘ i ,

© For Exprass Builders And Promotars (P)Ld.

Director
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: : Ab) The Lessee shall be liable to pay aH rates, taxes, charges and assessment
Jev:ab!e by whatever name called for every description in respect of the plot of
land or building constructed thereon assessed or imposed from time to time

_ by the lessor or any Authonty/ Govemment n. X ept'ona! c:rcumstances the
Yy tn'ne of dep-osnt=for the payment due may be\,_ tend

such case of extension of tnme an interest @ 14% p 5 compounded every' ha!f’ ,' :
year%y sha: be:‘charged for the defaulted amount forésuch delayed period. !n:
case Jessw fa:ls 1o pay the abowa charges it ;d‘“be; ’b‘hgatory on the part' "
- or its members/ sub iassee to pay Dropo*'tlonal charges for the aHotted areas, N

) lhe Lessee shall use e the allotted plot for construction of Group Housing,
However thﬂ 1essee shan be entmed to al}ot the dwelling units on, sublease

basis to 1ts aHottee and afso prowde space. for facmties like- Roads F’arkc etc.
SEY . as per’ thetr xequ;remnnts convenience wath the allotted plot,, ful |Inng

M
t

requlrements or puilding bye- -laws and prevarlmg and under menti oned tfnrms a
& concut;ons 10 the lessor. Further transfer/%ub lease shaH be governrd by

’m"', the transfer pplicy of the Lessor. o
; a ' . 1) Such-allottee/sub tessee uhould be citizen of India and compet( nt: t
© contract. | |
3 i) Husband/wife, and thelr dependent children will not ve sepa ately

eligible for the purpose of allotment and chall be treated as single

: entit ny. y | : it '
© i) The permtssuon for part transfer of plot shall not be granted undc»r any

circumstances. Th@ Lessee shall not be ent:t!ed to complete

o<
&5

‘transaction for sale, transfer, assign or otherwise part with posse ssion

of the whole or any pa’r“c of the building constructed théreén before
making payment according to the schedule specified in the lease deed
of the plot to the Lessor. However, after maklng payment of premium
g of the plot to the iessor as per schedule specified In the lease deed,
permlssmn for transfer of built up flats or to part with possessmn of th

“whole or any part of the building constructed on the Group Housing

Plot, shall be granted and subjm to: payment of transfer charges as

) per pohcy prevan!mg at the t:me of qran ing such- permission of transfer.
i @ e S : ) For Expross Bullders And Promoters (P) Lid.
“LESSOR 7 %; . LESSEE

i

d by the lessor, But In (R

Director
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| ' However, the Lessor, reserves the 'right‘ .tq reject any tramsfer

"dpp'liéédoﬁ without assigning any reason.  The lessee will also be
rnqu:red to pay transfer charges as per the policy prevamng,at the time
of such permission.of transfer.

The perms%saon to transfer the part or the buxlt up Rpace will be granted

| subject to execution. of tripartite. sub- lease deed which shall beA
xecuted in a form and. format as prescnbed by the lessor. On the

. fuifu!lmem of the fol)owmg condrtlons . B e

i 1

The Lé‘ase Deed of plot has been exec uted and the Lessee has ‘made

S

*_'tha paymem ac ordlng 1o the schedule speomed in the fease deed of

‘the plot mtere t and one time iease rent.

I b) Every sale done by the lessee shall have to. be registered- before the:
" ~ physical possession of the property is handed over. |
C) The Ledsee h a obtamed building occupancy cert ﬂcate from Building |
¥ Cell, NOIDA, | S
 d) The lessea shall submit list of indlvidual allottees of flats, within 6
S , &‘{ : " months form the date of obtair ung occupancy cert!fvcate

e)‘ The Lessee shall have to execute sub lease in favour of the mdsvxoual
aHottees for the developed flats/plots in the form and format as
‘-plescnbed by the LESSOR.
| f) The Sub- Lessne undertakes to put to use the premises for the
. residential use only. ‘

- g) The LLesses shall pay“an‘amount of Rs. 1000/~ towards proces~sing fee

and 'propo'rt‘iona'te- (pro-rate basis) transfer charges and lease rent as
applibat>le at the time_of train&:f@r and shall also execute sub lease deed
between lessé lessee and proposed transferee (sub lessee) The
Lassee/ sub lessee shall also ensure. adhernnce to the building
'rmqulatom and directions of the lessor. The lessee as well as sub
|essee shall have.to follow rules ‘and regulations prescnbed in respect

of lease hold ofopnmes and shall have to pay the charges as per rulns

f the lessor/ Government of U.P. For Express Buliders And Promoters (P} Li.

o ' ST Direstor
V/‘/'g/ " - ‘LESSEE
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h) The transfer charges shall not be payable rn case of transfer between

on/daugnter husband/wife, mother/father and vice versa or betw'een

’*_;_,_vtnese six categories. A processing fee of Rs. 1000/- will-be. péyab!e in
: _’_E,Hsuch case The transfer of the ﬂar in_favour of 'is‘ sub lessee shall be

ed wrthout any transfer charges but sub lease deed will be

iexecutad between the lessor & Lessee and allottee - However, a

1 [processrng foe of the Rs. 1000/ wil belpayable at the tme of

transfer/executron of sub-lease deed. The physical possession of

~dwenrng unrts/ﬂats/plots will be permitted to be grven after execution of

‘ 'sub lease deed.

Every sale done by the lessee shall have to be registered before the

physical possession of the flat/plot is handed over,

.Wunout obtfrrnrnq the completron certsﬂcate the !eﬁsee ghall have
‘optron upto 30. 09 2010 to divide the ariotted ptot and to sub- lease the
; ame with the pnor approval of NOIDA on payment of transfer charges

@ 2% of allotment rate. However, the area of each of such sub divided

" plots snould not ba lass than 20,000 sq. ‘mitrs.

. k.) Rs, 1000/ shall be pard as proc e:»'smq fee in each case of transfer of |

NORMS OF‘DE\/ELOPMENT

.

d.

fiat in addition to rdnsfer charges

A}

The Lessee is éiiowed fo develop the p!ots‘/oonst—ru‘ct' the flats éubject to

» achrevrng the donsrty with tne fo!iowrng norms

»M‘é'x‘rmum'perm'r'ssi’ble GrOund Cov.ierage 40 %o
| Maximum permissible FAR , 1275 . :
.| Setbacks = | As perBuilding Bye«laws |
:'.Ma’xrmum Herght ‘ 5 No erit ‘
b.?vw -Tne Set Backs (front and other hree bld@b) snall b@ allowed as per

' Burldrng Bye Laws and Reguianon Prevailing at Drosent

The ground coverage, FAR, Set Back, Height, Green Area & Parking
shall be altowed as per terms and conditions of brochure/ allotment

/lease deed and the Bur!drng Regula rongoagg,&x%\&mg mgbgmm@,w

~ in LESSEE O™
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CONSTRUCT!ON | T 52

1. vThe altot'r*c rs required to submit burtdmg plan together wrth the master plan

- the date of po\ssessron Date of executron of lease deed(s) sha It be freated as

perrod of 7 years from the date of executron of the lease deed( ). The.

n‘tessee/Sub tesqee() shan be requtred to- complete the constructton of
mrnrmum 15% of the total F.AR. of the all otted plot as per-approved layout .

| A ptan and get t@mporary oocupancy/completton certrfrcate of the first phase
_accordmgty sssued from the building. cell of the NOIDA within a pertod of three
._years from thefdate of executron of lease deed/Sub tease deed.

. Lrhe allottee cshall make the. provisions for h@ developmen of commumty

facilities such as Qchool, dispensary, milk-booth, communit centre electric
_ ) Y ,

sub-stalion, water storage tank, bus/taxi stand etc. as per the provisions of the

Master Plan and Building Bye-Laws of the NOIDA,

. All the peripheral/external devetopmentworks as may be required to be

carried oul, mctudmg hr* construction of approacn roads drains, culverts

electrrc‘ty Jrsmbutlon/transmrssron lines, ‘water supply, sewerage etc. will be
provnded by the Lessor / NOIDA . However, all the expenses as may be

- requlred to c:onnect these servroes with the internal system of services of plot

shall be mcurred by the Lessee/Sub lessee( )

' thhout pre;udrce to the NOID}\ right of cancettatron the time for the

“ e For first year the penatty shall be 4% of the totalpremium of the plot.

. For second year the pemtty shatl be 5% of the total premium of the

LESSEE

ing > phases for executaon of the pro;eot for approvat wrthin 6 mon ths"
. 't{from the date of‘possossuon and shall start COhStt’U(‘tton within 12 months from

e }the date © ,%possesston The Lessee/Sub !essee() shalt be required to
o Mptete the :;;qonstructron of group hous!ng pockets on attotted plot as' per

Zproved layout ptan ‘and get the completron/occupancy certificate Issued )
’from Buttdmg Cell Department of the. NOtDA m maxrmum 5 phases within a

- gompletion of the Protect can be extended for @ maximum perrod of another-
three years onty wrth penalty as under:

For Express.Builders And Promotm (P Ltd,

© Director
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| | 5y
EE ] “For thrrd yearhc pena\ty shall be eo/o‘orithe‘totar*premrum of the plot.
' f:xtensron for morm than three years, normaivw‘rll not be permittedt + b
5 vln case the Lessee/Sub -legsee(s) does not construct bur\drng within the time-
: _' provrded rnctudmg the extensron granted, rf any,: for the - above the lease
e ' deed/sub !ease deed, as the cage may be shan be hab\e to be cancelled.
B : Lcéssee/Sub lessee(s) shall \ose all rights to the ailotted land and buildings '
. appurtenant thereto. : |
‘ 6 The \essee/Subde% ee(s) may imple gment the project in maximum of ‘five
..'phases ar\d the occupancy certrﬂcate/compietron certrfroate shall be issued by ’

the NOIDA phase wrse accordi ngly enab\mg them to do phase-wise

' @3 ‘ »marketing"

o The mortgage permis sron shan be granted (where the plot is not cahCeHed or
| . any show cad%e notice is not served) in favour of a schedu\ed Bank/Govt
v organrzatron/ frn'wora | institution approved by the Resewe Bank of \ndra for

. ’lhe purpose’ ‘of . rarsmg resources, for convtrucuon on the allotted plot. The
Lesseelbub Jesseea(s) should have vahd trme perrod for comtructron as per

 terms of the lease deed/sub -lease deed or have obtained valid extension of
time for oonstructroo and .should have. cleared upto date dues of the plot

premrum and lease rent.

i T‘he»-Lé‘sfs"ee-lsob-lessee(s} will su‘bmit“the following.documents:
. B ’ , ;

Pt

a. . Sanction letter of the schedu\ed Bank/Govt. organrzaﬁon/ financial
institution approved by the Government of india. o
b. An affrdavrt on non—;udrcral stamp paper of Rs.107- du!y notarized
- stating that there is no unauthorrsed oonstructron and commercral
activities on the Residential Area (Group Housing).

S oc Clearance of upto date dues of the NCIDA.

NO!DA sha!l have *he first rharoe on the plot toward payment of all dues
v ot Express BurldersAnd Promoters (P Lt
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S 'F”rowded that in the event of sale or foreclosure of the rnortgeg’ed/chagged

- property the NOlDA shall be entitled to clalm and recover such percenta ae,

- as decuded bv the NOIDA, of the uneamed mcrease ln Values of proper’tles in |
respect of lhe market value of the said land as first cnerge “having priority
over ! the said: mongage charge. The decision of the NOIDA in reSpect of the

‘ markcl v'tlue of the said lancl shell be- lmal and binding on: all the partles'

_ concerned ‘

‘ ’l‘he NOlDAs rlght to the recovery of the unearnedlncreaSe and the pre-
emptlve right to purchase the property as mentioned herein before shall apply '*_

- equally to invo untary sale or transfer, be it bid or through executidn 'of decree t

of lnsolvency from 2 court of aw.

TR,AN’SEEROF'P'LOT - : o

| ‘

Without obtalnlng the ccmpletlon certificate the lessee/ sub lessee shall have

‘ v;the right to sup lelde the allotted plot into suitable smaller plots as per the

plannl 9 ncrms of the NO! DA and to transfer the same to the interested
p'lltlt}o upto 30 08, 20lO ortill the extended date, if any, with the prior approval

| of the NOIDA on peyme nt of \ransfer charges Q 2% of the allotment rate. .
However the area of each of such sub- divided plot should not be less than
20, 000 sq. mirs, However, indi Vldual flat Wlll be transferable with pnor
approval of the NOIDA as per the following condltlons

@ (i) The ldues of the NOIDA towards the cost of land shall be paid in
‘ xm o " accordance with the payment schedule spemﬂed in the Lease

Deed/sub lease deed betore executlng of sub- lease deed of the flat.
. ,(l"i)_v The lease deed/sub lease deed has been duly executed |
(iiiy Transfer of the flat. wil be ellcwed only after obtalnlng the temporary
‘occupancy/ completion certlflcate for the respectlve phase by the
Lessee{euo lessee.
S BN (iv) Tne’sub less'ee of the individual flat undettd‘lges_‘ to put to use the
| crem%ee for the residential use only. '

-4
/ For Expross Builders And Promaters (P Ltd,

/7 ‘ . LESSEE Dl‘re’ctoir
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R )
V) ‘Frrst sale of a flat to an individual allottee shall be through a Sup-

- vlease/! ease Deed to be executed on the request of the Lessee/ sUb-
R ‘lessee to the NO!DA in writing. No- transfer charges will be payable in

transfer charges shallf-
e _NO!DA |
(i) AC : 1 g fée in eact case of sale of a ﬂat;"»
R m addmoh to the apphcab&e trahsfer charges
"i(i\)fri). Every sale done by the lessee: shall have &o be rogrstered before the
physrcal pogsession. of the propertv is handed over -t

Mrsuss,?ADochs, ALTERATIONS ETC.
' i
!

The Lessee/Sub lessee shall not use flat for any purpose other than for
; resrdentral purposes

Ih case of vrorétron of the- above condrtrons allotment shan be liable to be "
cahcelled and possession of_v the premises arohqvvtth structures "‘hereon if
any, shall be resumed by the NOIDA. '

~ The Lessee/Sub-lessge will not make, any alteration or adgitions to the said
building or otHer erections for the time being on the demised premises, erect
or permrt to erect any new building on the demgo;d premises without the prior

_ é{} .. written consent of the Lessor / the NOIDA and in case of any deviation from

such terms: of plan shall rmmedrateky upon receipt of notrce from the Lessor /
. _»the NOtDA requiring hrm to.do so, correct such devratrons as aforesard

. P

it the Lcssee/Sub lessee fails to correct such devra‘uons within a specrfred g
o .',perrod of tlme after the rocerpt of quch notsce then it wrtl be Iawful for the
o e ¥ Laaaon’ tha NOIDA to cause such. dovmtlon to: be corrected at.the expense of
A . ,the Lessee/Sub -lessee” who, hereby agrees to rermburse by payl ng to the

OIDA such amounts as may be fixed in that behalf.

For Express Buliders And Promoters (P) Lid.

-l Director
LESSOR
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LIABILITY TO PAY TAXES

The Lessee/Sub reseee 'shall he liable to pay all rates, taxes, charges and

B assessment of avery descrrptron imposed by any ‘Authority empowered in
' ‘this behalf; rn respect of the plot, whether such charges are rmposed on the

*c,}j};ptot oron he bu‘rldmg constructed thereen fromtrme to trme

;0\?-eari'zr¢,r3'§1fN_GP ER.QVER D'c?;);r;z'{‘mir\m éRO?%TIf.Es- 1 i .

?, ._The \essor reServee the rrght to all mmes mrnera!s coals Washing go!d.k

 § o earth's oils, querr'ee on or under the piot and full right : and power at anv time.
to do all acts and things wmch may be necessary or expedient for the
‘purpose of searching for, workrng and obtaining removmg and enjoymg the
same without. ptoviding or-leaving any vertical support for the surface of the

.g}piot( )/flats or for the structure time berng standmg thereon provrded aiweys

' f’»that the Lessor shail “nake reasonabie compensatron to the Lesse* fOr all
- ‘,dam‘aqes drrec Iy ocoasroned by exercise of the rig 1ts hereby: reserve d. The

dccrs‘on of the Chief Executive Officer/ Leesor on the amount of such
co noomarron shall ho final and binding on the ! essee/eub lessea,

4

A MAINTENANCE

1. The Lessee/Qu -lessee at his own expenses will take permission for
sewerage, electricity and waler r*ormectrons from the con’cemed
depa‘rtments.

2. The Lessee/Sub leseee shall have to plan a marntenence programme
, whereby the entire demrsed premises and bur!dmgs shall be kept -
a) ina state of good condition to the satisfaction of the Lessor at all
trmes. o ’

R o b and to make available re qurreo faomtret" as well as lo keep

: surromqus in all times neat and clean, oood heaithy and safe

For Express Bundem And Promotara (P)Lid.

' ' Director
R C : LESSEE '
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' condltron accordmg to the comvenlencu of the mh*abrtantq of ihe ‘
place i

. % 3 The Lessee/Sub-lessee(s) shall avide by all regulations, Bye-laws,
' Dlrectlons:and Guidelines of the-NOIDA framed/rssued under sectron 8,9
‘"*"and 10-;‘ or under any other provisions -of UP lndustrlal Area

g Development Acll976 and rules. made ll*lerem

S ‘_ . 4.. In case c:f non- wrwwpllanoa of tarms _and rllreactlons of lhe NOIRA, the '
' ' ;NOIDAlshall have the right to lmpose sueh penalty as ll may consider
o just and expedient. '

5. The lessee/S'b lessee(s) snall make such arrangements as are

’neceasary for the maintenance of the buildings: and common services - |
, "A‘and if the bunldmgs are not mamlamed properly the NOIDA wilt have the
1L power to 'get the maintenance done through any other agency -and

er;over the amount s0 sperll from the lessee/sub- lessee( ). The lessee/
" sub- lessae(q) will be lﬂleldually and severally llable for payment of the:
'5mamlemncc amount. The rules/regulatrons of U:P. Flat QOwnership. Act,
S : - 19/o shall he applicable on the lessee/sub- lessee(s) No.objection to the
“ o "moun spent for the maintenance of the bulldmgs by the lessor shall be

enteltaln@d and decision of the \lOlDA in this regard shall be lmal

CANCELLATION OF LEASE DEED

- . }

~In addlllon to the other specific clauses relating to the cancellatlon, the

= - NOI DA will be free to.exercise its right of cancellatlon of allotmerV

-

"leas-e/,spb-lease inthecaseof: o : .

Ky

'l Allotment ‘being- obtamed through mlsrepresentatlonfsuppressron of

: ' material facts, mis- c;\atmmeut ind/or fraud. .
S ' I
o

;

'+ For Express Builders And Promoters (P)Ltd.

Director

LESSEE
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B B 2 Any vxolatlon of the dtrectxons tssued or-rules and. regulatsons frame d by
S any Authonty or by any statutory body

3 ‘Defau\t on the part of the Lessee/Sub- lessee for breach/vzolatuon of the

terms: and comdmons of the reg1stratnon/aﬂotmenv\ease/sub tease and/or -
non- deposn of the allotment amount. .

4 >_%f at the same tme of such cancenauon, the piot us ocoupled by the
'Lessee/sub lessee, the amount equw'xl nt'to 25% of the total premium of *
v , Lh@ plo shaH be forfeited and possession of the plot will be resumed by
‘ | Lhe NOIDA with struotue( ) thereon, if any, and the Lessee/sub- lessee
will have no right to claim any compensation thereof. The balance, if any,

~shall be refunded without any interest and no separate notice shall be

given in IhtS reyard y

5 If the auétmer\* is 'caricellmd oﬁ the ground mentioned in.para 1 above,
" the entire amount deposi ted by the Lessee/sub lessee, till the date of
canceliatlon shall be forfe ted by the NOIDA and no claim whatsoever

| shall b e emerfaxred in this regard.

.- .
. Yy

”OTHERCLAUSEs

1. The NOIDA / Lessor reserves the right to make such additions / alternations
or modmca ions m the terms and condttlons of aHotmenUiease deed/sub-lease

dend from time to time, as may be mnsndered Just and expedient and
. approved by the NOIDA. ‘ |
2. In case of any clarlﬂcatson or mterpretatnon rregardmg these terms and

condmons the demsxon of the NOIDA shall be fmal anid’ bmdmg on “all
- concerned. i
, | ‘:"'3 CIE due to any | .Force Majeure or,such cnrcumstances beyond the control of the
. ... NOIDA, the: NOIDA is unable to make allotmem or-facilitate the Lessee/sub-
lessee(s) to undertake the actvmes in pursuance of the exeouted lease

deed/sub lease deed, the d@posms depending on the stages of payfents, wil

: [b vsfunded without any interest o For """“E“““e"“ﬂdmmmm( L,
. : .PM"‘"'«-‘..,...‘ \‘/\""'/-\v
LR

n TR * ., LESSEE . Oimater
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V _' . N : v . “ ’ 63
¢ -4 0f the LesSee/sub lessee(s) commit any act of omissnon on the demised

_premtses r&,suttmg in nuxsance it shall be lawful for the ‘NOIDA to ask the
i

Lessoe/é:ub lessee to remove the nuisance. within a reasonable penod failing

: ’Wthh the ZNOIDA shall itself get the nunsance removed at the Lessee s/sub—

-«tessee s cost and charge damages from the Lessee/Sub !essee for'the period

: of subs:stence of the nuisance. . o ‘

| etween the: NOIDA and Lessee/ Sub Lessee(s) shall be subject
'”‘to the te. tOﬁal:jurlSdICthﬂ of the Civil Courts having ;umsdictlon over District

V' L ,,Gautam Budh Nagar or the Cour ts desmna ed by the Hon' ble ngh Court of

Judlca ture at Allahabad

1

syg Gi‘”The Lease Dg&ed/;mb-wease Deed will be go\ierhed oy the prbvision"s of the,
- U.P. Industrial Area Development Act, 1976 (U.P. Act No. 6 of 1976) and by
\he‘frules‘ ah‘d’/ o'r regulat ionsmade or directi'ohé issued, under this Act.

‘ NOIDA wq! monitor the cmplementatton of the project. Tenderers who do
n ave a flrm commzt'nent to implemient the pro;ect wnhm the txme hmxtsv
' "_;ﬂprescnbed ’ '

re'advssed not to avan the anotment

‘Lessee%Sub lessee shall be liable to pay. all taxes/ charges lewable from
to. time by the NOIDA or any other Authorxty duly empowered to levy the
t 'f"harges . N . .
_.t-Dweng unlt flats shall be used for the resuden !at purpose cmly Default it
;a’ny; renders the lease/sub- !ease hable t6 cancellataon and the Lessee/sub :

v ’,_v_?leqsee wul not be paid any compensation hefeof

s 10, Other bur!dmm eqr marked for community facilities can not be used for the
]

pUrposes other than the community requirements

11 All - arrears due to the Lessor/fessee/sub lessee would, be recoverab!e as
arrears of Iand revenue. ‘

*

‘ 12 The Lessee/sub-lessee shall not be aHowed change hxs role, othprwnse the
' Iease/sub lease shdU be cancelled” and entire money deposited shall be

’ forfexfed , ‘ | g
e 13.. The NOIDA N largw pubhc mter@s may take back the possess!on of the

land/buxldmg by making payment at a reascnable rate as decided by ~the,-i_~t»

1A Q o , Fcr&xpmssBundemAndPromomrs {PyLtd, -
ey - f e

g

<"LESSOR

Director
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thereof in any: r_cumstances the depos&ted

" NOIDA, ;Wﬁpjse,décision in this regard shall be final and binding on the
lessee/sub-lessee(s). |

14, !n case. the NOIDA i5 not able to give possesston of any plot or any part

',one aga!nst that part will e

7 .
~ Witnesses: ‘ olqned anMered e
| i ) for and on behalf of LESQOFV ]
. viNavooElSlosnup GoEL o
~GREATER KAILASH, PART A4 For‘é:sp‘fesk Builders And Promoters (P) Ltd.
NEVV DELHI- 110048 ”P w e
Director
For and on hehalf of the LESSEE
AJAY KUMAR 18/0 Sh: KRISHAN. KUMAR
C-94, EAST.OF KAILASH,
NE\N DELH! 11OOSo
| 'Cefrfifiéd !ﬁat "t'h'is true and extract copy of the origina!lin{gn respect,
6 / v Eot Expross Bui\dm And Rromoters (P) Ltd.'
| A T
A : . S Directot
LESSOR /W’szs , | gty LESSEE
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| EXPRESS BUILDERS AND PROMOTERS (P) LTD.

Regd. Office : A"’)’Y} ExXNL Q’“ 2’7

810, Surya Kiran Building
19, Kasturba Gandhi Marg
Connaught Place

New Delhi - 110 001 ) 72—/
Ph. 2375 2430, 2375 2431

Fax. - 91-11-2375 2432 "

November 10, 2010

To,

Dr. Yashpal Singh,

Director, Environment and Secretary,

State Expert Appraisal Committee,
Directorate of Environment, Govt. of U.p,
Dr. Bhim Rao Ambedkar Paryavaran Parisar,
Vineet Khand ~I, Gomti Nagar,

Lucknow - 226 010

Sub.: Regarding Environmental Clearance (EC) of the proposed “Express Zenith” Group
Housing Project at Plot No. 2A, Sector =77, Noida, Uttar Pradesh

Dear Sir,

This is in reference to the above mentioned project which had submitted for the
consideration of SEAC for Environmental Clearance (EC) on 14n J une, 2010. The previous
SEAC became defunct on 12% July, 2010 and the present Project Proposal could not be put
up for the consideration by that date.

The new State SEAC has been reconstituted on 12t October, 2010. Accordingly, we are
resubmitting the Project Application for EC, in continuation of our earlier application.

The Application may please be taken up for the consideration of the newly constituted
SEAC under “Reapplied” stipulation, for according C.

Thanking you in right earnest,
With warm regards,

Yours truly, ('//

.‘f . /-'-*--.‘._»-——«‘M‘} \\.,/"\\\ ,,,,,,,,,,, A A

(Authorized Signatory)

Encl.: As stated above ; .

e-mail : info@expressbuildersnd.com * websile - www.expressbuildersitd com



» EXPRESS BUILDERS AND PROMOTERS (P)LTD.
L » | Anngama R-25
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19. Kasturba  Gandhi Marg
Connaught Place

New. Detlhi - 110 001

Ph. : 2375 2430, 2375 2431
Fax.:91- 1123752432

21 April, 2011

To

The Director, Environment, and

Secretary, State Level Expert Appraisal Committee,
Dr. Bhimrao Ambedkar Paryavarn Parisar,

Vineet Khand — I, Gomti Nagar, ‘
Lucknow ~226 010, Uttar Pradesh

(Kind attn.: Dr. Yashpal Singh)

Sub.: Non-applicability of CEPI Index as identified by CPCB w.r.t. our Proposed
Group Housing Project “Express Zenith” at Plot No 2A / Sect 77, Noida, Uttar
Pradesh. : ~

Dear Sir,

We wish to draw yo'ur kind attention to the Office Memorandum issusd by MoEF, Gol on
13" Jan,, 10 and subsequently dated 31% Mar., 11 regarding temporary suspension of EC
on projects located in critically polluted areas (as identified by CPCB).

>

‘Sir, our above-said project is not listed in the areas specified under CEPI Index (Copy
enclosed for your reference).

It is thus humbly requested that our project may please be granted Environmental
- Clearance. R ' L

i
Thanking you in anticipation.
Yours sincerely,

For Express Builders and Promoters Pvt. Ltd.

(‘Noﬁtm:%w)/ ; | /
Encl.: As stated . .

e-mail ihfe@éxpre_ssbuiidersl:d.com » website | www.expressbuildersitd.com
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L AN EXPRESS BUILDERS AND PROMOTERS (P) LTD.
W e A

Regd. Office : )
810, Surya Kiran Building .
19. Kasturba Gandhi Marg

Connaught Place

New Delhi - 110 001

Ph. : 2375 2430, 2375 2431

Fax.:91-11 - 2375 2432

To, . 9™ July, 20 11

The Director, Environment and Secretary,
State Expert Appraisal Committee,

Dr. Bhim Rao Ambedkar Paryavaran Parisar,
Vineet Khand —I, Gomti Nagar,

Lucknow -226010

Subject: Presentation for the Proposed Group Housing Project “Express Zenith” at Plot
No- 2A, Sector- 77, Noida.

Ref: 74" Meeting of the State Expert appraisal Committee (SEAC) to be held on 14™
Jnly, 2011 at Directorate of Environment, Vineet Khand-1, Gomti Nagar, Lucknow, U.P

S Dear Sir,

We are herewith circulating the following documents for the above said project as per the
requirement of 74" Meeting of State Expert appraisal Committee (SEAC), scheduled to be
held on 14" July, 2011 at Directorate of Environment, Vineqt Khand-1, Gomti Nagar,
Lucknow, U.P.

Enclosed Document:

1. Form1
2. Form-1A
3. Conceptual Plan

Thanking you
Yours Faithfully,
/fv"‘\n————s’ \—/\/\
S For M/s. Express Builders & Promoters Pvt. Ltd.
Encl: As stated
Copy to:
Dr. S.K. Bhargav, Chairman, SEAC Dr. Krishna Gopal, Member, SEAC
Shri S.P. Sharma, Member, SEAC Dr. Uday Mohan, Member, SEAC
Shri Ved Prakash, Member, SEAC Dr. Poornima Vajpayee, Member, SEAC
Dr. Banwari Lal, Member, SEAC Dr. Rana Pratap Singh, Member, SEAC
L

Shri Amrendra Narayan Singh, Member, SEAC
M 1

e-mail : info@expressbuildersitd.com e website : www.expressbuildersitd.com
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EXPRESS BUILDERS AND PROMOTERS (P)LTD

Regd. Office : :

810, Surya Kiran Buiding,

19, Kasturba Gandhi Marg,.
Connaught Place New Delhi - 110001

Clel. 23752430 ‘ ;
CIN NG U?‘(ﬂO!)(T)L?QlOPYCE’Odﬁ%Sﬁ

Date: 25" November; 2021

To, 7 o
The Secretary, Yo
State Expert Apprai ommrttee Uttar Pradesh
~ Directorate of Envir
Dr.Bhim Rao Ambedk ryavaran Parisar
 Vineet Khand 1, Gom ros e
Lucknow ~ 226010 -

Sub.;- Enwronment Ciearanc:e for Proposed Expansron of Group Housmg Project "Express Zenith” at Piot

No. 2A, Sector 77, Noida, G B. Nagar, U.P. developed by M/s Express Bunlders & Promoters Pvt. Ltd.
Sir

0

~'We are proposmg for. Expansmn of Grcup Housing Pro;ect “Express Zenith” at Plot No. 2A, Sector 77,
Noida; G. B. Nagar, U.P. Earlier, the environment clearance for the project was granted vide letter no.

, EOEJ/Parya/SLAC&BQ/AAS 10 dated 9™ September 2011 for built up area 94,477.578 sqm. Now we are
filing for expansvon of ou. project so we are hereby submitting the dully filled in Form 1, 1A and
. Conceptual pian (3 sels) aiong Wcth soft copy (CD) and all requisite enclosures for grant of Enwronment

‘ Clearance as per the requlrements of the EIA Notuf:cation no: S.0. 153:5 dated 14/09/2006 tssued by :
‘ M;mstry of Envnronment and Forests, Govt. of India. , ,

‘We reaumt ycn, to ccns:der 0ur apphcation for grdnt of Envuronment \_!earance for the project at the
eatliest,

Thanking you,
Yours sincerely,

Authorized Sighatory

M/s Express Builders &Prombters Pvt.Ltd. ‘ ' /\/—

£ncl:As Above " o : e /[’Y\")/
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M Gma” PROOF OF SERVICE Office Vsalegal <office@vsalegal.in>

Short Affidavit on behalf of Respondent No. 6 in O.A./245/2021 "Vineet Sinha vs.

Union of India & Ors."
1 message

Office Vsalegal <office@vsalegal.in> Mon, Aug 22, 2022 at 8:30 PM
To: vineetadvocate@gmail.com, secy-moef@nic.in, deouplko@yahoo.com, ccb.cpcb@nic.in, chairman@uppcb.in,
ceo@noidaauthorityonline.com, pankaj@expressbuildersltd.com

Cc: "Prannoy J. Sebastian" <prannoy@yvsalegal.in>

Respected Sir/Ma'am,

Please see attached herewith the scanned copy of the Short Affidavit on behalf of Respondent No. 6 in compliance of
order dated 12.08.2022, M/s Express Builder and Promoters Pvt. Ltd. in the captioned matter.

Kindly treat this email as due service of the same.

VSA Legal

Counsels for the Respondent No. 6
Address - 32, Ground Floor,

Uday Park, South Ex-II,

New Delhi-110049

Phn : +91-11-43541022, +91-11-43514961
Website: www.vsalegal.in

CONFIDENTIALITY NOTE:

This message contains confidential and legally privileged information and communication intended solely for the use of the
addressee(s). Unless you are the addressee or authorised to receive this message for the addressee(s), you should not use,
copy or disclose to anyone this message or any information contained in this message. If you have received this message in
error, please advise the sender by return at office@vsalegal.in and delete the message. Thank you.

Please consider the environment before printing this email.

ﬂ Short Affidavit in Vineet Sinha vs. U.O.l.pdf
8543K
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